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Shri Justice K. M. Aggarwal,

Heard the learnedd counsel for applicants on

admission.

This is a review application for reviewing the

order dated 11.11.1996 passed by this Tribunal in o:a.

No. 976/1996. After hearing the learned counsel for

applicants and after perusing the impugned judgment, we

are of the view that there is no error apparent on the

face of the record, and, therefore, there is no case for

review being made. Accordingly, the review application

is hereby summarily dismissed.
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( K. M. Aggarwal )
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